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ORDER [PER R. MURALIDHAR] 
  

When the appeal came up for hearing, the Learned AR points out 

that the Commissioner (Appeals) has dismissed the appeal on the sole 

ground that the same was filed belatedly much later than the normal 

period of 60 days and condonable period of 30 days. Therefore, he 

submits that the present appeal is required to be dismissed since the 

same cannot be condoned by the Tribunal/High Court/Supreme Court.  

 

2. On going through the appeal papers, we find that the appellant 

has filed the following four appeals before the Commissioner (Appeals).  
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No. 

Appeal No. Delay 

1. CAPPL/1755/2023 76 days 

2. CAPPL/1756/2023 233 days 

3. CAPPL/1757/2023 269 days 

4. CAPPL/1758/2023 150 

 

In all these cases, the delay was to the extent of 76 days, 233 

days, 269 days and 150 days after the normal period of 60 days.  

 

3. Noting the same, the Commissioner (Appeals) has cited the case 

law of Raghav Industries Vs. C. C., Amritsar [2008 (231) ELT 298 

(Tri.-Del) and dismissed all the four appeals vide OIA No. 

KOL/CUS(PORT)/KS/311-314/2024 dated 14.05.2024. However, the 

appellant has filed only a single appeal against the four OIA passed 

which has come up before this Bench today. 

 

4. We find that in all the cases, the appellant has filed the appeal 

much after the condonable period time before the Commissioner 

(Appeals). As has been consistently held by the Hon’ble Supreme Court 

and Tribunals, in such a case, no condonation powers rests with the 

Tribunal or Courts. Accordingly, we hold that Commissioner (appeal) 

has correctly dismissed the appeals filed by the appellant.  

 

5. Therefore, we dismiss the appeal filed by the appellant. 

   (Dictated and pronounced in the open court.) 

  
 

 
   Sd/- 

                                           (R. Muralidhar)                                                                
                                                            Member (Judicial) 

   
   

 

 Sd/- 
                                                           (K. Anpazhakan) 

 

                                                         Member (Technical) 
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